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(1)
(2)
(3)
(4)
(5)
(6)
(7)
(&)
)
(10)
(1)
(12)
(13)

(14)
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15 of 1973 g - 8

55 of 1976 uRT - 6,8 F
22 of 1981 uRT - 2, 5
24 of 1983 4grT - 6

11 of 1987 uRT - 2,3
17 of 1988 uRT - 23,6
13 of 1989 4T - 6

9 of 1993 9T - 3

24 of 1997 Ry - 2,3
38 of 1997 T - 8 &
26 of 2001 aRT -2,3
23 of 2008 aRT -2,3
18 of 2010 aRT -2,3
22 of 2010 arT -2,3
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M.P. Act No. 55 of 1976;
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11. M.P. Act No. 26 of 2001;
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An Act to privide for the Salaries and Allowances of the
Speaker and Deputy Speaker of the Madhya Pradesh Legislative
Assembly.

Be it enacted by the Madhya Pradesh Legislature in the
Twenty-third year of the Republic of India as follows :-

1. Short title.--This Act may be called the Madhya Pradesh
Adhyaksha Tatha Upadhyaksha (Vetan Tatha Bhatta) Adhiniyam,
1972.

**[2. Salary of Speaker and Deputy Speaker-- There shall be
paid to the Speaker and Deputy Speaker a salary of **[Nine
thousand] rupees per mensem].

**[3. Sumptuary allowance, Constituency allowance and daily
allowance to the Speaker and the Deputy Speaker.--(1) There shall
be paid to the Speaker a sumptuary allowance of [Nine thousand]
rupees per mensem and to the Deputy Speaker a sumptuary
allowance of [Six thousand] rupees per mensem;

**(2) There shall be paid to the Speaker and the Deputy
Speaker a constituency allowance of Twelve thousand rupees per
mensem.

(3) There shall be paid to the Speaker and the Deputy Speaker
a daily allowance of [Five hundred] rupees per day. |

4. Residence to Speaker and Deputy Speaker.--(1) The
Speaker and the Deputy Speaker shall be entitled, without payment
of rent to the use of a furnished residence throughout his term of
office at Bhopal and for the period of one month immediately
thereafter, and no charge shall fall on the Speaker or the Deputy
Speaker personally in respect of the maintenance of such residence.

Explanation.--(1) For the purposes of this section "residence"
includes the staff quarters and other building appurtenant thereto and
the garden thereof, and of "maintenance" in relation to a residence
includes the payment of local rates and taxes and the provision of
electricit and water.

(2) If the Speaker or the Deputy Speaker does not avail of the
benefit of sub-section (1), he shall, in lieu thereof, be entitled to a
house rent allowance equal to twenty per centum of the salar payable
to him under section 2.



(3) In addition to a free furnished residence at Bhopal under
sub-section (1), the Speaker and Deputy Speaker shall also be
entitled to the use of a furnished residence without payment of rent at
any other place which the State Government may, from time to time
for purpose of this Act, declare to be the place of official residence
of the Speaker or the Deputy Speaker, as the case may be, so long as
such declaration remains in force.

1. * Subs. by M.P. Act 26 of 2001.
2. *#* Subs. by M.P. Act 23 of 2008.



NOTIFICATION

The State Government rescinded Notfn. No. 20-F-
[(2)2-XLVIII-94(P.A.), Dated 17th February, 1994. See M.P.
Rajpatra, Ext.,dated 16.9.1996. P.815.

(4) The expenditure to be incurred in respect of
furnishing of the residence provided to the Speaker and
Deputy Speaker under sub-section(1l) shall, in the case of
residence provided to the Speaker, be subject to the monetary
limit of thirty five thousand rupees and in the case of
residence provided to the Deputy Speaker, be subject to the
monetary limit of twenty five thousand rupees.

(5) The annual expenditure to be incurred in respect of
upkeep, annual repairs and maintenance of the residence and
garden provided under sub-section (1) shall be subject to
such monetary limits as may be laid down by rule made in
this behalf by the State Government.

5. Conveyance for Speaker and Deputy Speaker.--(1)
There shall be provided to the Speaker and Deputy Speaker
for his use a suitable motor vehicle purchased and
maintained at public expenses in accordance with the rules to
be made by the State Government in
that behalf.

(2) The State Government shall also provide at public
expense 1[two chauffeurs] for each such motor vehicle, and
also supply for each motor vehicle, motor fuel consumed for
journeys (other than journeys for which travelling allowance
1s admissible) performed by each such motor vehicle subject
to a maximum of three hundred and fifty litres per month in
the case of a motor vehicle provided to the Speaker and three
hundred litres per month in the case of a motor vehicle
provided to the Deputy Speaker.

2[6. Medical attendance and treatment etc. to the
Speaker and the Deputy Speaker.--(1) The Speaker and the
Deputy Speaker and members of the family of the Speaker or
the Deputy Speaker, as the case may be, shall be entitled to
medical attendance and treatment, free of charge on the scale
and conditions applicable to the members of the All India
Services and Members of their families under the rules
relating to medical attendance and treatment made from time
to time, under the All India Services Act, 1951 (No. LXI of
1951).



(2) While on tour undertaken by him in the discharge
of his official duties outside India the Speaker or Deputy
Speaker as the case may be shall also be entitled to such
medical attendance and treatment, free of charge, as may be
admissible to the Head of the India Mission at that place.]

1. Subs. by M.P. 22 of 1981.
2. Subs. by M.P. 13 of 1989 [1-4-19809].



7. Prohibition against practising any profession,
drawing salary as member, etc.--The Speaker or the Deputy
Speaker shall not,--

(a) during the tensure of his office for which he draws
salary and allowance, practice any profession or engage in
any trade or undertake for remuneration any employment
other than his duties as Speaker or Deputy Speaker; and

(b) while he draws salary and allowance for his office,
be entitled tlo any salary or allowance as member of the
Madhya Pradesh Legislative Assembly.

8. Travelling and daily allowance to Speaker and
Deputy Speaker.--(1) The Speaker as well as Deputy Speaker
shall, in accordance with the rules made in this behalf by the
State Government, be entitled to --

(a) travelling allowance for himself and the members
of his family dependent upon him and for the transport of his
family's effrects--

(1) in respect of the journey to Bhopal from his usual
place of
residence out of Bhopal for assuming office; and

(i1) in respect of the journey from Bhopal to his usual
place of residence out of Bhopal on relinquishing office; and

1[(b) travelling and daily allownaces in respect of
tours under taken by him in the discharge of his official
duties or taken by him in the discharge of his official duties
or public business, whether by land, sea or air].

(2) Notwithstanding anything contained in this Act, if
the usual place of residence of the Deputy Speaker is other
than Bhopal he shall during the priod when the Assembly is
not in session, be entitled also to travelling and daily
allowances in accordance with the rules made in this behalf
in respect of tours undertaken by him in the discharge of his
official duties from the place of his usual residence which in
relation to such tours shall be deemed to be his headquarters.

(3) Any travelling allowance under this section may be
paid in cash or free official transport provided in lieu thereof.



(4) In addition to travelling and daily allownaces
payable in respect of tours specified in clause (b) of sub-
section (1), the speaker and the Deputy Speaker shall be
entitled, without payment of any charge to accommodation
in, and provision of electricity at, circuit houses and rest
houses maintained by the State government for the period of
their stay during such tours.

1. Subs. by M.P. 15 of 1973.



8-A. (1) All allowances payable; and

(11) furnished residence without payment of rent and| | Allowance
other perquisties admissible, to the Speaker and Deputy and
Speaker under this Act, shall be exclusive of Income Tax| | perquisites
which shall be payble by the State Government as if the to be
income accruing therefrom to the Speaker or the Deputy exclusive
Speaker, as the case may be, were his only income for the of Income
purposes of Income-tax Act, 1961 (No. 43 of 1961)". Tax

9. The date on which any person becomes or notification
ceases to be the Speaker or Deputy Speaker shall be respecting
notified in the Gazette and any such notification shall be appointment,
conclusive evidence of the fact that he became or ceased etc. of.
to be the Speaker or Deputy Speaker on that date for all Speaker and
the purposes of this Act. Deputy

Speaker to
be
conclusive
evidence
thereof

10. (1) The State Government may, by notification,
make rules for carrying out the purposes of this Act.

(2) All rules made under this Act shall be laid on the power to
Table of the Legislative Assembly. make

rules

11. The Madhya Pradesh Speaker and Deputy Speaker repeal
(Salaries and Allowances) Act, 1956 (III of 1957) is hereby
repealed.

1. Ins. by M.P. 55 of 1976 and substituted by MP 38 of
1997, with retrospective effect from 1.4.1994 for the
following :-

"8-A. Allowance and perquistes to be exclusive of
incometax.--(1) All allowances payable; and

(i1) furnished residence without payment of rent and
other perquisties admissible, to the Speaker and Deputy
Speaker under this Act, shall be exclusive of Income Tax
which shall be payble by the State Government as if the
income accruing therefrom to the Speaker or the Deputy
Speaker, as the case may be, were his only income for the
purposes of Income-tax Act, 1961 (No. 43 of 1961)".




[Published in ""Extraordinary gazette'' of
Madhya Pradesh, dated the 31st March, 1973.]

MADHYA PRADESH ADHYAKSHA TATHA
UPADHYAKSHA (YATRA TATHA DAINIK BHATTA)
NIYAM, 1973.

(See section 8 of Madhya Pradesh Act No. 27 of 1972)

1. (1) These rules may be called the Madhya Pradesh
Adhyaksha Tatha Upadhyaksha (Yatra Tatha Dainik Bhatta)
Niyam, 1973.

* (2) These rules other than rule 4 shall be deemed to
have come into force with effect from the 12th January, 1973

and rule 4 shall be deemed to have come into force on 2nd
September, 1972.

2. In these rules, unless the context otherwise requires :-

(a) "Adhiniyam" means the Madhya Pradesh
Adhyaksha Tatha Upadhyaksha (Vetan Tatha Bhatta)
Adhiniyam, 1972 (No. 27 of 1972).

(b) "Official residence" ;--

(1) in respect of the Speaker means the place of
residence of theSpeaker specified in sub-section (1) or sub-
section (3) of section 4, as the case may be, of the
Adhiniyam; and

(11) in respect of the Deputy Speaker, means the place
of residence of the Deputy Speaker specified in sub-section
(1) of section 4 or residence specified in sub-section (2) of
section 8, as the case may be, of the Adhiniyam.

3. Subject to the provisions of rule 4 the Madhya
Pradesh Mantri (Yatra Tatha Dainik Bhatta) Niyam, 1972,
shall apply in the case of the Speaker and the Deputy
Speaker of the Legislative Assembly as
they apply in the case of a Minister.

**"[4. For the purposes of clause (b) of sub-section (1)
of section 8 of the Adhiniyam, "tours on public business"
shall include any of the following journeys :-



(a) the journey for attending a conference or seminar
organised by the Commonwealth Parliamentary Association
of London in any part of the world;

(b) the journey for attending a conference or
committee of presiding officers of legislature held in any part
of India;

(c) the journey for participation in any public or other
function arranged anywhere in India by any of the State
Governments or local authorities in India.

(d) the journey in connection with visiting any other
Legislature in India;

(e) the journeys within the State for :-

(1) participation in any public or other function
arranged by the State Government or a local authority;

(1) Visiting sites or places of developmental activities
undertaken by the State Government.]"

*5. The rules for the payment of travelling and daily
allowance to the Speaker and Deputy Speaker published
under the then Law Department Notification No. 1053-84-1-
(1), dated the 29 January 1957 shall stand repealed.

*Amended by Notification No. F-4-158-(1)-73-XXI-A
(P.A.), dated 23rd April, 1973.

** Substituted by Law Department Notification No.
5968-F-4-79 (P.A.)-XXI-A, dated the 27th February, 1979
published in "Madhya Pradesh Rajpatra (Extraordinary)",
dated 28th February, 1979.



[Published inPart IV of the '"Madhya Pradesh
Rajpatra'', dated the 24th January 1975.]

MADHYA PRADESH ADHYAKSHA TATHA
UPADHYAKSHA (VAHNO KA KRAYA TATHA
ANURAKSHANA) NIYAM, 1975.

(See section 5 of the Act)

1. These rules may be called the Madhya Pradesh
Adhyaksha Tatha Upadhyaksha (Vahno ka Kraya Tatha
Anurakshana) Niyam, 1975.

2. In these rules, "Act" means the Madhya Pradesh
Adhyaksha Tatha Upadhyaksha (Vetan Tatha Bhatta)
Adhiniyam, 1972 (No. 27 of 1972).

3. The State Government shall provide to the Speaker
and the Deputy Speaker, a motor car for his use. The car
shall be of value not exceeding Rs. 30,000.00. The car shall
be of such make and of such model as the State Government
may, in each case, consider suitable.

4. The car with its accessories shall remain the
property of the State Government. When the Speaker or the
Deputy Speaker relinquishes his office his car with its
accessories shall be returned to the Secretary, Madhya
Pradesh Vidhan Sabha.

5. No car shall ordinarily be replaced unless it has
completed five years of service or has run a total distance of
1,20,000kilometers in the case of a car above 20 horse power
and 80,000 kilometers in the case of a car below 20 horse
power :

Provided that a motor car which becomes
unserviceable due to any reason before it has completed five
years of service or run a total distance as prescribed above,
may be replaced after following the procedure determined by
the Government, from time to time, for
replacement of Government Vehicles.

6. (1) Charges for the maintenance and upkeep of the
car shall be borne by the State Government.



Note.-- Maintenance and upkeep of a car includes pay
of chauffeur, registration, insurance fee including all taxes,
all repairing charges including periodical servicing. etc. and
replacement of worn out parts including tyres and tubes.

(2) At the commencement of each month, the Speaker
and the Deputy Speaker shall forward a certificate to the
Secretary, Madhya Pradesh Vidhan Sabha a stating the total
quantity of motor fuel purchased by him during the month
immediately preceding, for use for the journeys permitted
under section 5 of the Act.

7. The Madhya Pradesh Speaker and Deputy Speaker
(Purchase and Maintenance of conveyance) Rules, 1957 are
hereby repealed.

Provided that anything done or any action taken under
the rules so repealed shall, unless such think done or action
taken is inconsistent with any of the provisions of these rules
be deemed to have been done or taken under the
corresponding provisions of these rules.



[Published inPart IV of the '"Madhya Pradesh
Rajpatra', dated the 12th February 1965.]

GOVERNMENT OF MADHYA PRADESH
LAW DEPARTMENT

Bhopal, the 3rd February 1965

No. 4289-XXI-A (Vett.)--In exercise of the powers
conferred by section 9 read with section 3 of the Madhya
Pradesh Speaker and Deputy Speaker (Salaries and
Allowances) Act, 1956 (III of 1957), the State Government
hereby makes the following rules namely :--

RULES

1. Short title and commencement.--(1) These rules
may be called the Pradesh Speaker and Deputy Speaker
(Residences) Rules, 1965.

(2) They shall come into force with effect from the
date of their publication in the "Madhya Pradesh Gazette".

2. Definition -- In these rules, unless the context
otherwise requires :--

(a) "Act" means the Madhya Pradesh Speaker and
Deputy Speaker (Salaries and Allowances) Act, 1956;

(b) "Executive Engineer" means the Executive
Engineer in-charge of the division in which a residence is
situated;

(c) "Residence" menas a residence provided to a
Speaker under section 3 of the Act;

(d) "Schedule" means a schedule appended to these
rules;

(e) "Speaker" means the Speaker of the Madhya
Pradesh Legislative Assembly and includes the Deputy
Speaker.

3. Scale of furniture.--(1) Every residence shall be
initially furnished with furniture and other articles as per
scale given in



Schedule I and the total expenditure on this account shall not
exceed rupees twenty thousand in the case of a residence
allotted to a Speaker and rupees sixteen thousand in the case
of a residence allotted to a Deputy Speaker.

NOTE.-- The maximum monetary limit specified above for
furnishing the residence shall only be applicable to cases
where furnishing is necessary in future. An existing
residence already furnished shall continue to be so, till the
Government in the Home Department on the advice of the
Public Works Department decides that its refurnishing is
necessary. When any item of furniture or any other article is
worn out or damaged due to normal wear and tear,
replacement may be made by an article of similar type.

(2) Whenever, a deviation from the scale, given in
Schedule I, is necessary to suit a particular residence and/or
to meet the wishes of the Speaker, such deviation shall be
permitted by the Government in the Home Department
provided that the maximum monetary limit specified in sub-
rule (1) is not exceed in any case.



(3) For every article of furniture supplied to a
residence to meet an emergent need for a short period, in
excess of the scale specified in Schedule I, a rent for the
period of use at the rate of 1 per cent p.m. of the value of the
article shall be charged.

4. Renewal and replacement of furniture.-- (1)
Renewal or replacement of any article supplied to the
residence of the Speaker under Rule 3 may be made when
Government in the Public Works Department is satisfied,
that a particular piece of furniture, or any other article, has
become unserviceable, due to damage or normal wear and
tear.

(2) If any piece of furniture or any other article
supplied to the residence of a Speaker under rule 3, is
damaged or lost (a) otherwise than by reason of normal wear
and tear, or (b) by reason of avoidable curcumstances, the
loss to Government, as may be assessed, shall be made good
by the Speaker himself. The authority to decide whether a
particular article has been damaged or not (a) otherwise than
by reason or normal wear and tear or (b) by reason of
avoidable circumstances, will be the Public Works
Department in such cases,

5. Physical verfication of furniture, etc. -- (1) The
articles supplied to the residence shall be physically verified
by the Executive Engineer at least once in a year.

(2) When the Speaker vacates the residence provicded
to him, the Executive Engineer shall physically verify the
articles supplied to the residence under rules 3 and 4.

6. Maintenance.--(1) Additions, alterations or
modifications of such nature, as will not come within the
purview of normal repairs shall not be permitted, except with
the prior approval of the Home Department and Finance
Department.

(2) The Public Works Department shall carry out
necessary repairs to the residence, the annual expenditure on
which shall not exceed the limits prescribed for Class I
Government buildings for
this purpose.

(3) The Public Works Department shall also carry out
necessary repairs, polishing and varnishing of the furniture
and washing of carpets and screens; provided that the annual



expenditure on this account shall not exceed the monetary
limit specified in Schedule II.

*"(3-a) Average monthely expenditure on maintenance
of garden including water charges but excluding the pay of
gardener provided under sub-rule [6] shall not exceed Rs.
300."

(4) (a) Separate meters shall be installed in such
residence for ascertaining the monthly consumption of
electricity and water--

(1) for domestic use of the Speaker;

(11) for garden, office and security measures; and

(i11) in each of the staff quarters occupied by a
Government servant.

(b) Monthly bills in respect of item (i) of clause (a)
shall, in the first instance be paid by Government in full. Any
amount in excess of rupees two hundred shall then be
recovered from the Speaker or Deputy Speaker, and credited
to Government account.

NOTE.-- This provision will apply with effect from the date
of fixing of separate meters at the residences of the
Speaker/Deputy Speaker.

*Inserted by Law Department Notification No. 11662-
XXI-A (Vet), dated 16th April 1969.



(c) The bills in respect of item (i1) and (ii1) of clause
(a) shall be paid by Government in full except to the extent
indicated in clause (d).

(d) Private Secretary to the Speaker and Class III
Government servants occupying staff quarters shall bear fifty
per cent of the electricity charges in respect of the electricity
consumed by them in their respective quarters.

(5) The actual municipal taxes in respect of the
residence shall be paid by Government.

(6) Government shall entertain one Chowkidar, one
Farrash, one sweeper and one gardener for residence
provided to the Speaker.



SCHEDULE 1

[See Rule 3 (1)]

List "A"

Standared list of furniture and furnishings

Speaker/Deputy Speaker bungalows

Description of articles of furniture,etc.
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21.
22.
23.

24.
25.

26.
27.
28.
29.
30.
31.
32.
33.
34.
35.

(1)

. Almirah with mirror

. Almirah without mirror

. Almirah small

. Bath Grating Wooden

.Bath tub G. I.

. Bed Coir charpay

. Bed Niwar or spring wooden
. Bed sheets

. Bench garden

. Book shelf (Case)

. Bucket brass

. Bucket G.I.

. Carpet

. Chairs with arm

. Chairs dining without arm
. Chairs half easy

. Chest of drawer (big size)
. Clock

. Covers for bed pillows
Curtains for doors

Curtains for windows
Desk writing (ladies)
Drums for provisions of
different sizes

Drums small

English dinner service set
with spoons, forks and knives
Flower vase

Galicha

Gund brass with cover
Mattresses cotton

Milk safe

Mugs enamelled

Pillows bed
photo of National Leaders.

Mosquito attachments with nets

Miscellaneous kitchen requirements 1 Set

for
Speaker  Dy.Speaker
2) 3)
1 1
3 3
1 1
4 3
4 3
4 4
8 6
16 12
1 1
1 1
2 2
4 3
for drawing, bed/and dining rooms.
10 8
12 12
10 8
1 1
1 1
32 24

For doors in drawing, bed,
dining and dressingrooms.

For all rooms mentioned above.

1 1

4 4

4

1 1

2 2
For drawing room
2 2

8 6

2 2

8 6

4 3

I set

16 12

1 set 1 set



36.
37.
38.
39.

40.
41.
42.
43.
44.
45.
46.
47.
48.
49.

50.
51.
52.
53.
54.
55.

Rugs for beds

Side board

Soap tray and soap cases
Sofa set cane with cushions
consisting of 2 single and

1 double sofa

Sofa set spring as above
Stools

Stools ordinary

Table centre and side tables
Table cloth dining

Table dining (extending)
Table dressing with mirror
Table ordinary (writing)
Table spare

—_ 00 =

1 set
2
4
1 set
4

( For 12 per.

1
4
1

Takha wooden with cotton gaddi 1 set
and two round pillows (gaddi and

pillows with two covers each)

Teapoy

Tea service set (of 6 persons)

Towel bath (Turkish)
Towel rack

Towel coarse

Wash basin

R e NI S
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1 set
2
3
1 set
4
(For 12 per.
1
3
1
1 set
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Electrical Appliances

(1) ) 3

. Electric Heater

. Electric Iron

. Electric Kettle

. Refrigerater

. Radio (receiver set)
. Table fans

. Table lamps

. Air Cooler

p—

when demanded.

OO\ DN W
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List "B"

Standared of furniture and furnishings for Speaker/Deputy
Speaker's Office

S.No. Description of articles Speaker Dy.Speaker
ey (2) 3) “4)

Office and visitor's Room

1. Almirah 3 2

2. Benches 2 2

3. Carpets 1 1

4, Cane chairs 4 4

5. Chairs 4 4

6. Chairs revolving 1 1

7. Chairs for table 4 4

8. Chairs half easy 2 2

9. Chicks For all doors and windows of

Office rooms of Speaker/Dy.
Speaker and his personal staff

10. Door mats For all doors in Office rooms.
11. Durries 2 2

12. Racks 3 3

13. Table office for 1 1

Speaker/Dy. Speaker
14. Table writing for Private 1 1
Secy./Personal Asstt.

15. Table writing for staff 1 1

16. Table typist 1 1

17. Table Centre 1 1

18. Table side 1 1

19. Waste paper basket 4 4

20. Air Cooler 1 1



PR E D=

10.
11.
12.
13.
14.
15.
16.
17.
18.
19.
20.
21.
22.
23.
24.
25.
26.

List "G"

Miscellaneous Kitechen set

Basinenamel

Electric Sigri

Electric Toaster

Gunj brass with cover
Gunj brass with handle
Grinding stone

Hot case

Indian style dinner service set stainless steel -
Gunj with cover
Katories

Lotas

Spoons

Thalies

Tumblers drinking
Iron Sansi

Iron Sigri

Iron tongs

Iron Tawa

Jhara alluminium and brass
Kettle brass

Ladle brass

Lotas brass

Milk can for 3 seers and 1 1/2 seers
Mortar and pestle iron
Mug brass

Parat brass

Peedas

Salt paper set

Tray brass

Tray wooden

Tiffin carrier

Water flask

SCHEDULE 11
[See rule 6 (3)]

Speaker
Cost of replacement repairs, Rs. 1,000
warnishing and washing of per annum

furniture and furnishings.

Speaker/Dy. Speaker

O S T NS R

Dy. Speaker

Rs. 800
per annum



[published in "Extraordinary Gazette'' of Madhya
Pradesh dated the 31st march, 1973.]

Bhopal, the 12th January 1973-Pausha 22, 1894

No. 347-8-1-(1).--In exercise of the powers conferred
by section 11 read with section 9 of the Madhya Pradesh
Mantri (Vetan Tatha Bhatta) Adhiniyam, 1972 (No. 25 of
1972) the State Government hereby makes the following
rules for the Payment of travelling and daily allowances to
Ministers, namely :-

RULES

1. These rules may be called the Madhya Pradesh
Ministers (Travelling and daily Allowances) Rules, 1972.

2. Definition.--In these rules "Minister" means a
member of the Council of Ministers and includes a Minister
of State, A deputy Minister and a Parliamentary Secretary.

3. Under these rules, travelling allowances shall be
admissible for such journeys as may be performed in the
public interest only. The journeys must have been
necessitated by duties which can not be preformed from the
headquarters.

NOTE :--Performance of normal duties by a Minister at a
place away from his headquarter to which he may proceed
purely for personal reasons shall not be sufficient to entitle
him to draw travelling allowance.

4. (1) A Minister when travelling on duty by the
railway is entitled withaout payment to reserve by high
official requistion a coupe in the first class compartment or in
the air conditioned coach.

(i1) Take with him in the reserved accommodation one
relative subject to the authorise capacity of the reserved
accommodation; this concession i1s a admissible even if a
Minister travels in a first class compartment.

(i11)) Accommodation at the lowest class for one
personal servant



and carriage of luggage up to 5 quintals whether
carried in the luggage van of the train or sent by any other
train.

Freight charges for goods or stores other than those
mentioned in clause (ii1) [of sub-rule (1)] shall be met by
Minister himself.

When the journey is preformed under clause (1) of
[sub-rule (1)], a Minister is entitled to incidental charges as
admissible to "A" grade officers and the charges for
reservation of accommodation shall be paid by Government ;

Provided that where a Minister travels by taking
otherwise than on high official requisition a single berth in an
ordinary first class compartment or in an air conditioned
coach, he may draw the actual fare paid plus incidental
charges as adminissible to "A" grade Officers.

5. (1) A Minister when travelling on duty by road is
entitled to --

(1) draw daily allowances at the rates specified in rule
7 when the journey is performed in the motor vehicles
provided to him under section 6 of the Madhya Pradesh
Mantri (Vetan Tatha Bhatta) Adhiniyam, 1972. The running
expenses of the car will be borne by Government;

(i1) recover the actual cost of conveyance by road or
rail of one personal servant and personal luggage up to five
quintals.

(2) When a Minister travels on duty by road within the
territories administered by another State Government and the
joureny is under taken in a hired conveyance he shall be
entitled to draw travelling allowance at the rate of 32 paisa
per Kilometer.



(3) If for any reason a Minister finds it necessary in the
public interest to use a departmental car, he shall be entitled
to draw the daily allowance at the rate specified in rule 7 and
the running expenses of the car will be borne by the
Government.

6. If in exceptional circumstances, a Minister finds it
necessary to send his car empty by rail or road from one
place to another in the exigency of the public service, he
shall be entitled to charge the actual expenditure incurred on
sending the car by rail or the actual cost of propulsion of the
car for the distance it is actually sent empty by road.

*7. Subject to the conditions laid down in
supplementary rules 48 to 53 in Appendix V to Fundamental
Rules Volume II, a Minister is entitled to draw daily
allowance at the rate of**[Rs. 51 (Fifty one)] per diem,
inside the State :

Provided that when on tour outside the State he shall
be entitled to draw daily allowance at the rate of ***[Rs. 60
(Sixty)] per diem :

Provided further that when on tour outside the State or
on deputation a broad, he is treated as a State Guest and
provided free boarding and lodging at the expense of the
Government of the State/Union or Country visited, the daily
allowance drawn will be limited to one half of what is
admissible to him at concerned place.

8. A Minister may exchange his daily allowance for
mileage allowance when the conditions laid down in
supplementary rule 55 in Appendix V to the Madhya Pradesh
Fundamental Rules, Volume II are fulfilled.

9. A Minister shall be entitled to the concession of the
drawal of half daily allowance admissible under
supplementary rule 55-A in Appendix V to the Madhya
Pradesh Fundamental Rules, Volume II.

10. (1) A Minister when travelling by air is entitled to

(1) the actual fare paid for the air journey save when
such journey is performed under the credit voucher exchange
order system applicable to commercial Airlines. In the latter
case, the charges shall be paid by Government ;



(i1) The actual railwayfare by the lowest class of one
personal servant with free carriage by rail, of personal
luggage upto 224Kg., provided that a Minister who carries
his personal effects by air, may, subject to the maximum of
224 Kg. recover actual expenses upto the limit of the amount
which would have been admissible had he taken the same
quantity by the surface route ;

(i11) for all connected journeys by road at either end on
an air journey on single day not forming part of the air
journey or included in the air fare, mileage allowance at the
prescribed rate limited to daily allowance admissible under
these rules.

(2) On the cancellation of journey by air due to official
reason a Minister shall be entitled to be reimbursed by
Government that net deduction made by the Air Transport
Company on cancellation of the air passage.

(3) Incidental charges as adminssible to "A" grade
officers.

11. If a Minister is allowed free transit by air in a
Government machine or in a machine chartered by
Government and has not to provide a separate conveyance at
his own expense for his servants or luggage he may draw the
daily allowance admissible to him and not exchange it for
milage allowance. if, however, a part of the journey is made
by other means of locomotion, he may at his option draw in
lieu of the daily allowance the mileage allowance admissible
for that part.

*Substituted by G. A. D. Notification No. 4348-3165-
I(1), dated 2nd July 1976.

**Substituted by G. A. D. Notification No.1661-1470-
(1)-81, dated the 4th July, 1981. for the words, figures and
brackets "Rs. 31 (Thirty One)".

**+*Substituted by G. A. D. Notification No.1661-
1470-I (1)-81, dated the 4th July, 1981. for the words, figures
and brackets "Rs. 40 (Forty)"



12. (1) A Minister proceeding on duty outside India is
entitled to draw the following :--

(1) Single fare for the journey from India to the place
of visit and back ;

(11) daily allowance at the rates admissible to officers
of corresponding grades under the Government of India rules
or actual expenses on boarding and lodging ;

(111) actual expenditure on trips, gratuities and official
enetrtainments where necessary ; and

(iv) incidental expense such as taxi-hire, bab-hire, etc.
incurred on official duty.

(2) Claim for actual expenses on board and lodging
under sub-clause (ii) for expenses under sub-clauses (ii1) and
(iv) above, shall be supported by a certificate recorded on
each travelling allowance bill by the High Commissioner in
the United Kingdom or by the Head of the Indian Mission in
the country concerned, or by an officer authorised by the
High Comissioner or the Head of the Mission in this behalf,
or by the leader of the Delegation of which the Minister
happens to be a member, to the effect that he has satisfied
himself that the expenditure was actually incurred and was in
the interest of public service which occasioned the journey
and that the expenses are in accrodance which the prevailing
rates.

13. An advance may be granted to a Minister when he
is proceeding on a journey outside India. The advance may
be granted at the discretion of the State Government upto an
amount sufficient to cover his personal travelling expenses
subject to adjustment on completion of his tour in such
manner as the State government may in each individual case
by order determine. An advance shall not be granted as
matter of course but only on occasions when the cost of
travelling is so heavy as to be a seriour burden on the
Minister's private resources.

14. A Minister shall be entitled to travelling allowance
for himself in accordance with these rules :

(1) in respect of the journey to Bhopal from his usual
place of residence out of Bhopal for assuming office ; and



(1) in respect of the journey from Bhopal to his usual place of
residence out of Bhopal on relinquishing office.

On such occassions he shall also, in addition, be entitled to
extra single fare of the class by which he is entitled to travel for each
adult member of his family (as defined in Fundamental Rules) who
accompanies him and for whom full fare of that class is actually paid
and one half fare of each child for whom such fare is actually paid
and transportation charges of his and his family's effects up to 48
quintals.

NOTE .-- The luggage charges admissible to a Minister under the
above rule shall be regulated in accordance with the rates prescrited
in S.R. 81-C(1) and the rotes there under in Appendix V to
Fundamental Rules, Volume II, in case the luggage is transported by
rail, and in S.R. 81-C (2) and the notes there under in case the
luggage is transported by road.

15. In the event of dissolution of the Council of Ministers
consequent on the death or remitting of office by the Chief Minister,
a Minister who is away from Headquarter on tour on duty, shall be
entitled, for return journey to the Headquarter to the same travelling
and other allowances as admissible to him under these rules
immediately before the dissolution of the Council of Minister.

16. The Madhya Pradesh Minister (Travelling and Daily
Allowances) Rules, 1957 are hereby repealed :

Provided that anything done or any action under the rules so repealed
shall, unless such thing done or action taken is inconsistent with any
of the provisions of these rules, be deemed to have been done or
taken under the corresponding provisions of these rules.

By order and in the name of the Governor of Madhya Pradesh
Shri B.J. Heerji, Special Sec.



Bhopal, the 6th September 1974.

No. 7961-4266-1(1).--In exercise of the powers conferred by
Sections 6 and 11 of the Madhya Pradesh Mantri (Vetan Tatha
Bhatta) Adhiniyam, 1972 (25 of 1972), the State Government hereby
makes the following rules for regulating the purchase and
maintenance of conveyances for Ministers, namely :-

RULES

1. These rules may be called the Madhya Pradesh Ministers
(Purchase and Maintenance of Conveyances) Rules, 1974.

2. In these rules--

(a) "Act" means the Madhya Pradesh Mantri (Vetan Tatha
Bhatta) Adhiniyam, 1972 (25 of 1972);

(b) "Minister" means a member of the Council of Ministers
and also includes a Minister of State, Deputy Minister and a
Parliamentary Secretary.

3. The State Government shall provide to each Minister a
Motor Car for his use. *[........... ] The Car shall be of such make and
of such model as the State Government may, in each case, consider
suitable.

4. The car with its accessories shall remain the property of the
State Government. When a Minister relinquishes his office, his car
with its accessories shall be returned to the State Government or to
such officer as may be nominated by the State Government in this
behalf.

5. No car shall ordinarily be replaced unless it has completed
five years of service or has run a total distance of 1,20,000 kilo
meters in the case of a car above 20 horse power and 80,000 Kilo
meters in the «case of car below 20 horse power;

Provided that a motor car which becomes unserviceable due
to any reason before it has completed five years of service or run a
total distance as prescribed above, may be replaced after following
the procedure determined by the Government, from time to time, for
replacement of Government vechicles.

6. (1) Charges for the maintenance and upkeep of the car shall
be borne by the State Government.

Note.--Maintenance and upkeep of a car includes pay of chauffeur,
registration, insurnace fee including all taxes, all repairing charges
including periodical servicing etc., and replacement of worn out parts
including tyres and tubes.



(2) At the commencement of each month each Minister shall
forward a certificate to an Office specified by the State Government
in this behalf state the total quantity of motor fuel purchased by him
during the month immediately preceding, for use for the journies
permitted under section-6 of the Act.

7. The Madhya Pradesh Ministers and Deputy Ministers
(Purchase and Maintenance of Conveyances) Rules, 1957 are hereby
repealed;

Provided that anything done or any action taken under the
rules so repealed shall, unless such thing done or action taken is
incosistent with any of the provisions of these rules, be deemed to
have been done or taken under the corresponding provisions of these
rules.

By order and in the name of the Governor of Madhya Pradesh.
S.N. RAO, Spl. Secy.

*Omitted by Government of Madhya Pradesh General
Administration Department Notification No. 1775/4774--1(1)79,
dated 11th August, 1980.



